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Applicants 

and 	- 

1..union of India represented by 
The Secretary to Govt., Ministry 
of Defence, New Delhi. 

2.The Engineer-in-chief, Army Head 
Quarters, New Delhi. 

3.The Chief Engineer, Southern Command, 
Pune. 

4.The Director-General, Naval Project, 
Visakhapatnam. 

5.The chief Engineer, Dry Docks & 
Visakhapatnam Zone, Visakhapatnam. 

/ Respondents 

Appearance: 

For the Applicants 	: 	Shri K.S.R.Anj;aneyulu, Advocate. 

For the Respondents : 	Shri Naram Bhthskara Rao, Additional 
central Govt.Standing counsel 

caRat-c: 

THE HONOIJRABLE SHRI B.N.JAYASIMHA, VICE-CHAIRMAN. 
THE HONOURAF3LE SHRI D.SURYA RAO, MEMBER(JtJDIcIAL). 
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(O.A.No. 29 OF 1990) 

(JUDGEMENT OF THE BENCH DELIVERED BY HON'LE SHRI D.SURYA -' 
RAO, MEMBERcuDICIALHI 

The applicants herein are Drauhtsman\Gr.I in the 

M.E.S. (Director-General, Naval Project, aiid Chief Engineer, 

Dry.Dock, Visakhapatnam). They all come u)zder Chief Engineer, 

Southen Command, Puné. They have filed this Application 

seeking a direction to the respondents to drant them the 

pay scale of Rs.550--750 with effect from.1j11.1983 with all 

consequential benefits. 

The applicants state that on 20.6.1980\ there was an 

award of Board of Arbitration with respect o the revision 

of pay scales of Draughtsman, Gr.I, Gr.II ard Gr.III of the 

C.P.W.D. The pay scales enjoyed by the Grales I & II of 

Draughtsman in the C.P.W.D. were identical -do the grades of 

cH Draughtsman in the M.E.S. The revised pay sale,en—the 

bas o 	of-th-e Grade.I Draughtsman waLraised to 

Rs.550--750. The President of India decided hat the pay 

scales awarded to the C.P.W.D. Draughtsman w)uld be extended 

to all Draughtsman in similar grades working1 in other offices 

and departments of the &vernment of India p'ovided their 

recruitment qual'ifications are similar to thc1se prescribed 

in the case of C.P.W.D. 

The applicants state that similarly placed Grade-I 

Draughtsman working in M.E.S. at Chandigarh hAve filed O.A. 

No.753/PB of 1988 in the Centrjl Adtninistrative Tribunal, 

Chandigarh Bench, claiming the scale of pay of Rs.550--750 

w.e.f. 1.11.1983. The Chandigarh Bench reliec on the Judgment 

of the Calcutta Bench in 0.A.No..8 of 1987 and rllowed the 

said O.A. The SLP filed by the respondent aga'nst the 

decision of the Calcutta Bench has been dismised by the 

Supreme Court on 20-4-1989. The applicants state that they are 
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also entitled to the same scale of pay as was given to the 

M.E.S. employees,' who had filedtapplicatjorjs in the Chandigarh 

and Calcutta Benches of this Tribunal. 

The applicants furthet state that theth Association had 

submitted a representation dated 21.10.19891 to the Chief 

Engineer, Southern Command, Pune, for giving them the benefit 

which was given to the similarly placed employees covered by 

the decisions given by Calcutta Bench and also Chandigarh Bench 

of the Central Administrative Tribunal. Hotever, there was 

no reply. They have therefore filed this aplication. 

We have heard the learned Counsel for the applicants, 

Shri K.S.R.Anjaneyulu,and the learned Addl.Cbntral Govt. 

Standing Counsel, Shri Naram Bhaskra Rao, flor the respondents. 

Shri Naram Bhaskara Rao, learned Standirg Counsel for 

Respondents, raised preliminary objections rlating to limi-

tation as also on merits. The question of lfnitation was 

considered by the Chandigarh Bench in O.A.Mo.[153/PB/88, 

wherein it was stated as follows:- 

As regards the plea of limitation put foward by the 

respondents, it would be pertinent to meijition that it 

is a case of recurring cause of action. The applicants 

have grievance at the end of every month when they are 

paid less than what they claim on the bais of parity. 

It is, thus, evident that cause of actior arises to the 

applicants at the end of every month. Th1at being so, 

the plea of limitation put forward by thel respondents 

cannot be sustained. 	" 

on the same analogy the plea put forward by the learned 

Counsel for the respondents in regard to limit4tion is rejected. 

7. 	In so far as the merit of the case is conderned, there 

is no dispute that the applicants are holding the, ame posts 

in the M.E.S. in Visakhapatnam as those in the M.E.S. at 

contd,.. 
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Chandigarh. The decisions of the Chandigakti and Calcutta 

Benches are therefore applicable to the facts of the present 

case. 

8. 	In the result the applicants are entithed to the reliefs 

claimed. The respondents are directed to grant the pay scale 

of .550--750 to the applicants with effect from 1-11-1983 

with all consequential benefits. The respondents are directed 

to comply. with this order within a period of 3 months from 

the date of receipt of this order. 

with the above direction, the application is allowed. 

No order as to costs, 

(Dictated in dpen Court) 

(e.N.JAyAsI1iA) 	. 	 . 	(D.URYA RAO) 
VICE-CHAIRMAN . 	 MEMBER (JUDICIAL) 

Date: 13-3-1990 	DEptrTy REGISTRAR (A). 

To 

1, The Secretary to Government, Union of India,Ministry f Defence, 
New Delhi. 

IZR The Engineer-in-chief, Army Head Quarters, New Delhi. 
The Chief Engineer, Southern Command, Pune. 
The Director General, Naval Project, Viskhapatnam. 
The Chief "ngineer, Dry Docks & Vis}thapatnam Zone, Visa]thapatnain 
One copy to Nr.K.S.R.Anjaneyulu, Advocate,1...1_365/A,Jawaharnagar 
Bakaram,Hyderabad. 
one copy to Nr.N.}3haskar Rao, AddI.CGSC, CAT, Hyderabad. 
One spare copy. 
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